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BEFORE THE NATIONAL COMPANY LAW TRIBTJNAL.
MUMBAI BENCH

CP No.r 412/252NCLTA,[B/MAHr'201?

13. That, the Company has not deposited heavy cash in its Bank Account during the period
of Demonetisation i.e. fiom 8'h November, 2016 to 3l.t December, 2016, instiad of
regular trade deposits, as noticed from the annexed Affidavit along with this
Petition/Application.

14. Hence, upon considering the facts and circumstances ofthis present petition/application,
this Bench is of the view that, it would bejust and proper to order restoration of the name
ofthe Petitioner Company in the Register ofCompanies maintained by the ROC.

15. Accordingly, this Petition/Application is allowed. The restoration of the petitioner
Company's name to the Register ofCompanies maintained by the ROC Mumbai, is hereby
ordered, with a direction that the Company shall comply with the provisions ofthe Aci.
And further it will be subjeet to palrnent of costs of ns. Z,OOOZ- (Rs. Seven Thousands
only) to be paid by way ofDemand Draft in favour of"pay and Accounts officer, Ministry
of Corporate Affairs, Mumbai,,, wilhin 7 days from the ieceipt ofthe duly certified copy
ofthis order, to this office. consequentia[y thereupon the Bank Accounvs iffieezed shail
get defreezed and to be operated by the petitioner Company.

l6 This Petition bearing No.412/252,NCLT/MB/MAH/2017 is, therefore. disposed of on the
tems directed above. The Leamed ROC shall give effect of this Order oniy after perusal
ofthe Compliance report ofcost imposed. The -ompany is directed to file ;lt the r;quired
documents and shall fulfil other relevant statutory compliances wilhin 30 days from
Restoration of its name in the Register of Companies mainiained bv ROC.

Bhaskara Pantula Mohan
Memebr (J)

M. K. Shrawat
Member (.I)

3'd January,2018
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